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aettlement of foundations contain-
ing bored piles for a period of
ten

Apart from the investigations car-
wied out by ISCON themselves, in-
vestigations have been carried out
the Consulting Engineers as well
by a team of Indian Engineers
experienced in piing foundation
work. This team consists of Shri
K. N. Subbaraman, former Chief
Engmneer, Bhila: Steel Project, Shn
S D. Kungar and Dr. K. L. Rao of
the Central Water and Power Com-
mission, Shri T. M. Malkani of the
Calcutta Port Commissioners and
Shri 0. S. Murthy, Director, Railway
‘Board The team has studied the
methods of investigation, observed
the investigation, scrutinised the re-
sults, studied the remedial measures
already taken and proposed to be
taken and has also suggested certain
additional investigations. The final
report of the team is expected as soon
as the additional investigations are
<ompleted.

that may be found to be necessary
will be taken in terms of this guaran-
tee
I have also reviewed tha progress
of work in Durgapur. The first bat-
tery of the coke ovens is expected to
be heated up before the end of this
the additional

tions are being interfered with and
candidates are arrested and are not

promised to make an enquiry from



been attributed to the Police, such sas,
partisan attitude of the Palice ete.
All these things have been found not
correct.

1 want to assure this House on be-
half of the Prime Minister that every
effort is being made to have fair and
frec elections in Pondicherry, and
owr Chief Commissioner is keeping
us constantly in touch with what is
happening there and is himself taking
care to see that fair and free elec-
tions are assured.

12.10] hrs.
ELECTION TO COMMITTEE

CENTRAL ADVISORY COMMITTEE FOR THE
NatronaL Caper Corrs

The Deputy Minister of Defence
(Sardar Majithia): Sir, on behalf of
Shri V. K. Krishna Menon I beg to
move:

“That in pursuance of clause (i)
of sub-section (1) of Section 12 of
the National Cadet Corps Act,
1948, as amended by the National
Cadet Corps (Amendment) Act,
1952, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
two members from amongst them.
selves to serve as members of the
Central Advisory Committee for
the National Cadet Corps for a
term of one year from the date of

153 LSD—S5.

their election subject to the other
previsions of the said Act and of
u;in}'ﬁﬂmﬂ Cadet Corps Rules,
194

M- Speaker: The question is:

<That in pursuance of clause

. (i) of sub-section (1) of Section

12 of the National Cadet Corps
Act: 1848, as amended by the Na-

tional Cadet Corps (Amendment)

Act, 1052, the members of Lok

gabha do proceed to elect, in such

mgnner as the Speaker may direct,

tw© members from amongst them-

sefves to serve as members of the
Ccentral Advisory Committee for
w2 National Cadet. Corns for. a.
tefm of one year from the date of
their election subject to the other
provisions of the said Act and of
the National Cadet Corps, Rules,
]9“”-

The motion was adopted.

12.11 hrs.
BUSINESS OF THE HOUSE
Mr. Speaker: Shri S, K. Patil

Surendranath Dwivedy (Ken-
dragara): Sir, before the hon, Minis-
ter moves his motion, I would like to
dra®W Your attention to one matter.
vou told us that the question relating
to the prices of sugar will be taken
up this week. But in the agenda for
this Week announced by the Govern-
mept there is no mention of that.

pir. Speaker: On 2 motion by the
Government jtself?

ghri Surendranath Dwivedy: Yes,
Sir, that is what you gave us to under-
stand.

Mr. Speaker: ! will find out. The
hop- Minister will take note of what
he has said.





